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Oper dated 1642,.li 

ieard Shri N.R.Routbay,IJd.CDunsel for the 

ap1icant ancTi Shri Counse 

ppearinq on behalf of the tespondents-iiwiys 

and perused the rcorthlced be 

In course of hearing Shri Lath pointed out 

that as per the provision of the Schn for grant 

of A.C.P. to the railway servnts, a screening 

Committee has been set up by the Standinri Commit'ceo 

which meets twice a year (during the first week of 

January of the previous PinErneil Year an,,  during 

the first wepk of July of any Financial year) to. 

process the cases. It is in this coanecti-.n, Shri 

R•at. su -mitted t at the matter may be forwarded ta 

the Committee for consiierinc the crievances with 

req.ard to ACP&  as raised herein. 

Having heard the Lc1.ounsel of both the sides, 

we disrose of this O.A. with direction that the 

application be sent to the Screnning Committee to 

be held in the month of January,20C5 to consider 

the case of the applicarit. A copy of the O.A. may 

be treated as part of the representitiori to be put 

up be fore the Committee. 

tith the observati'mn and direction as made 

a)xve, this O.A. is ijsrosed of at the stage of 

a3mission No costs. 

In view of -llsposal of this O.k, at the admi-

5S1fl stare, our eariir order dt.3.12.04, directin7 

issuance of notice to the espondents is hereby 

re cal led  
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